
ACT NO. XVlll OF 1937. 

(Received the assent of the Governor General on the 
14th April, 1937.) 

Arm Act to amend the Hindu Law governing Hindu 
Women's Rights to Property. . 

W HEREAS i t  is expedient t o  amend the Hindu 
Law to give better rights to wornell in respect of 

property ; It is hereby enacted as follows :- 
1. ( I )  This Act may be called the Hindu Women's Shoreottle an& 

Rights to Property Act, 1937. extent. 

(2) It extends to the whole of British India, including 
British Baluchistan and the Honthal Parganas but exclud- 
ing Burmn. 

2. Notwithstanding any rule of Hindu Law or cus- Applfcatlen. 
tom to the contrary, the provisions of section 3 shall 
apply where a Hindu dies illtestate leaving a widow. 

3. (1 )  When a Hindu governed by the Dayabhag ~evolnuonlob 
school of Hindu Law dies intestate his property, and Propert" 
when a Hindu governed by any other school of Hindu 
Law or by customary law dies intestate leaving separate 
property that separate property shall, subject to tho 
provisions of sub-section (3), devolve upon his widow 
along with his Lineal descendants, if any, in like manner 
as i t  devolves upon a son : 

Provided that the widow of a predeceased son shall 
inherit in like manncr as a son if there is 110 sou surviving 
of such predeceased son, and shall inherit in  like manner 
as a son's son if tkiere is surviviqg a son or son's son of 
such predeceased son : 

Provided further that the same provision shall apply 
mutatis mutandis to the widow of a predeceased son of a 
predeceased son. 

(2) When a Hindu governed by any school of Hindu 
Law other than the Dayabhag school or by customary 
law dies intestate having a t  the time of his death a n  
interest in a Hindu joint family property, his widow 
sball, subject to the provisions of sub-section (3), have 
in the property the same interest as be himself had. 

(3) Any 
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(3) Any interest devolving 04 a Hindu widow under 
the provisions of this secttion shall be the limited in- 
terest known, as a Hindu woman's estate, provided how- 
ever that she shall have the same right of claiming parti- 
tion as a male owner. 

(4) The provisions of this section shall not apply t o  
an estato which by a oustoxnary or other rulo of suuces- 
sion descends to  a single heir or t o  any property to  which ' 
the Indian 8uccession Act, 1926, applies. 

4. Nothing in this Act shall apply to  the property of Savings. 
any Hindu dying intestate beforc the commel~cement 
of this Act. 


